ACENTRAL ADMINISTRATXVS TRIBUNAL
pRINCIFAL BENCH, NEW DELKHI. ’

Cp-353/97 in
SPMZ39/9?
an-533 /797

Haw Delhl this the 15¢h day of'December, 19597,
Hon ble Dr. Jose F. verghese, Vio@wChairman(JE
Hor ble Sh. g.p. Blswas, Member (A)

ah. nyijeshwar gingh Rand,

cjo Sh Kol phandulan

advocates

gt /6, safdarjanyg Enclave.

MNew Delhi-29. - = e e e petitioner

{through sh, Kol phandula, advooate)

versus

1. Sh. T.E.{Vijdy Raghwan,
secretary o the Govt._of India,
Department of Production,
Ministiny of Defance.
south nlock,
New nelni-tl.

2. Sh. 5.5, Nataradan.
Cha dr mén & Direwtor General,
Indian Ordinance Factories Board,
Minigtry\of paefence.
covt. of India,
DA, okland RO@,
Calou*taw7m®@®\u

5, Sh. K.P. sinagh,
General Manager
Opto Elactronics Factorys
Ministry af Defence,
Govt. of India,
p.0O. Ralpur, )
D@hradum~248@®8u

4., gh. H.0. Gupté,
General Manager .,
Ordinance Factory:
Ministiry of Defence.
covi. of India,
Muradnaagar
Disttiahaziabad(up)u

g, sh. K.P. singh(in garsonal capaclty ).
General Manager,
Opto Electronics Factory.
Ministry of Defence,
govt., of India, '
p.0. Ralpur,
Dehradun~248®@8u e respondents

(through Sh. ysR Krishina, advocate)




L
£rng
P

4

Wen®ble Dr. Joss P Vergh&zeﬁ Vlmﬁ“ﬁhairmaﬁtij faj%/
\ Ve

The respondants had, handed over & transfer
arder in Fawour of  the petitioner from Dehradun to

Furadnagar. - 10 view of this, the contennt petition

warlier was disposed of .  Thereafter. i iz compla (51w

that the patitiongr  Was not reliaved from Dehradurn Tor

apparently certaln nmn~pdyment of  dues. Fincs the

petitioner 1% till cantinuing as an employas, the said
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dues ca at any time and relieving  order

P

35 & conadition  pre cedent For

neag not be

paymnent. in siaw of this, the raspondents undertaks to
Feliave him subjact  to recovery of this amount in  due
GCouTrEe. appropriate orcers may be passed T alieving the
petitionear Fram Dehradum and the same shall e

communicated to  fhe Muradnagénr office &%

posgible. The petitionar may join the Ml aanagarnr office

without further delay. 1t is further clarifisd that the

respondents & hall acocspt the petiticner in cas

slongwith a8  COPY of this order at Muradnadgarnr. With

this, this cantempt  petition i disposed of .

i=meused to the alleged contemners are discharaged.

g P ETRWAS ) (o
Member (A 'S

)

wehairman )




